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as they have to spend sometimes many 
days at a stretch at out-stations during 
enquiries and line inspections and at 
places where there is no facility for 
hoarding and lodging. Thus. the use 
of inspection carriages by Railway Offi-
cers is a necessity particularly at places 
where no Rest Room and Catering faci-
lities have been provided. Also this 
privilege has been in vogue from ~  

time Railways started running in the 
country. 

5. For non-duty journeys. Railway 
Offic-ers arc entitled to privilege passes 
and Privilege Ticket Orders at prescrib-
ed scales viz. 6 sets of passes and 6 sets 
of privilege ticket orders per annum. 

6. Government look upon the grant 
of travel concessions to Railway ser-
vants not as a loss. but as something to 
which  they are legitimately entitled to. 
If they lIre deprived of anv of their 
existing privileges. there is no doubt that 
this would resull in considerable amount 
of frustration at a time when their con-
tinued enthusiasm and loyulty are so 
necessary to enable the nation to fulfil 
its task in the transportation field. 

7. As this House have already been 
informed, the whole question of the use 
of I nspcction Carriages is being re-exa-
mined with a view to restricting it to 
minimum compatible with essential 
needs. 

CASE REGISTERED BY C.B.1. AGAINST 

SHRI RAMNATH GOI!NKA 

"1575. SHRI RABI RAY: Will the 
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) whether it is a fact that the 
C.B.1. registered a case against Shri 
Ramnath Goenka on the 14th .February, 
1970; 

(h) if so. the t~ils thereof: and 

(c) what steps Government have 
taken in the matter? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED) : (8) to (c). 

The C.B.I. have reJistered a calC OD the 
-14th February, 1970 against Shri Ram-
nath Goenka under Section 1208 (Cri-
minal conspiracy), read with Section 
409 (criminal breach of trust) and 
477A (falsification of accounts) of the 
Indian Penal Co ~  
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